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NATIONAL COUNCIL FOR TEACHER EDUCATION

NOTIFlCATION

Ne\\' Delhi_ Ihe 2Rlh No\-Cmocr. 200 I

No. E ')-1/200 I/NCTE (AdllJll.).-- In exercise of the powers conferred under clause (f) and (g)
of sub-section (2) of the Section 32 read with Sections 14 and 15 of the NCTE Act, 1993
(No_ 73. '!~)~i3) and in supersession of the National Council for Teacher Education
(consideration of No Objection Certificate) (Amendment) Regulation.s, 2001 notified in
the Gazette of IndIa on the 11th August, 2001, NeTE hereby makes the National Council
for Teacher _Education (consideration of No Objection Certificate) (Amendment)
r~egulations, 2001 to amend / further amend the notifications mentioned below :_

(i) The National Council for Teacher Education (application for recognition, manner
for submission, the determination of condition for recognition of institutions and
perrnission to start new course or training) Regulations, 1995. -

(Ii) The National Council for Teacher Education (determination of conditions for
recognition of institutions offering or intending to offer through correspondence
education or distance education including open distance education or any mode
other than face to face instruction for any course leading to B.Ed degree or its
equivalent and permission to start any new course or training) Regulations 1996.

.-.1.-, (iii) The National Council for Teacher Education (norms and conditions for
recognition of M.Ed face to face and M.Ed through. distance education)
r-:.~egulations, 1998

(iv) The N~tjona! Council for Teacher Education (norms and conditions for grant of
recognition of teacher education programme in Physical Education _ C.P.Ed,
B.P.Ed and M.P.Ed) Regulations, 1998.

I,v)The National Council for Teacher Education. (norms and conditions for
recognition of Bachelor of Elementary Education - B.ELEd) Regulations, 19.,98.

Short Title and Commencement

These Regulations may bE'j called the National Council for Teacher Education
(consideration of No Objection Certificate) (Amendment) Regulations, 2001.

The following additions are made in the above mentioned Regulations-to the
f""extent indicated against each of them :_
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!-S!~TGazetteNotificat;o-n No-:-: Regulations-~-'---! Exist jn~;--f)r-o~Tsioh-:Additiol~-m3de-~----'---:: .' . I ;~. I I
i No & Date, Order No. & iii !
i Date!: . I :

tJl - . (2) J--- (3)--t- (4f~.--.-t~==:~f~=~--l
i 1. Lis. 24.2.96 / 28-11/95: The . Nationall~ra 5 (e) & (f)j After p~ra 5 (f) the i: I ~CTE dated 29.12.95 i Council. . fori . ,I following shall. be i
! I Teacher Education I (e) Every, added: i
! . (application for I institution . I . ,

I recognition,! intending to offer a I (g) The', I manner for I course or training I endorsement of the
submission, the. in teacher State Government!
determination of ! education but was I UT Administration
condition for /:not functioning I' in regard to issue,
recognition of : immediately before I of No Objection i

I,institutions and f 1ih August, 1995., Certificate (NOC):

I
permission to start I shall submit will be considered'
new. course or I appiication for by. the. Regional

I training) i recogi'lition with a Committee while
I Regulations, 1995. I no objection taking a decision
i 1 certificate from the on the application I

i State or Union for recognition. i
! Territory in which
: the institution is I (h) If the NOC
, located. issued by the State

Government I UT
(f) Application for Administration

I permission to start does not indicate
i new course. or I the intake: it will be
! training and I or to for the RegionalI increase. intake by I Committee to
I recognised determine the
i institutions under intake taking into
I .

/
' Regulation 4 account. the

,above shall be I infrastructural and
i submitted to the instructional .
I Regional . I facilities available
! Committee I in the institution
i concerned with no i and other rere~ant
: obje~tion I provisions in the
! certificate from the 1 Norms and
i State or union Standards

'Ii Territory in which I appliCable to the
the institution .is relevant teacl1er

,i located. I training .
i I I programme.

---- .__ ._._._L ._._.. .L .._.__.__.__.__.. .__' _'J f~~~.~d;~;~_~~~t~
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~
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I I , . i Administration will:

! I I ~~~i~'nie'~~~d Sta~i~:
I ! i I Government / UT:

, ! Administration i
i ! withdraws / cancels i
i lit I
i (j) The NaG will i

"

be deemed to have I
lapsed if the I

I institution fails to I
get recognition

I within three years I
from the date of its

I issue. I
'(k) Requirement of I

NaG shall not i
apply to I
Government I
Institutions_ I
(I) Requirement of i
NaG shall not t

: apply to University i
: DE;()3rtments for:
. tok'ing . up I

innovative teacher!-
education I -
programmes for a I
maximum intake of I

, 50 (fi~ty only)_ The
: question as to I
whether a

I programme is I
! - innovative will be
t
i decided by the II concerned :
I Regional I

! L .. ,------- ~Committee. I
r2114-:--S.4.97,< 28-9/96: The -National jPara"6(e)and"-(f) I After para 6 (f) the,
i I NCTE dated 6.2_1997 I Council for I - I following shaH be I.
i ; i Teacher Education I (e) Every I' added:
! ! (determiriation of I' institution

j ....1 _ _I conditions for intending to offer a I (g) The
i"l' : recognition of course or training I endorsement of the
~ 1 institutions offerin in. teacher State Government I

J I
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!
i
I
I

I
I,-
!
i
i
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or intending to'T ed'uca1iolibut~asT UT --Adrriinistration-
offer through not functioning in regard to issue
correspondence immediately before of' No Objection
education or 1ih August, 1995, Certificate (NOC)
distance education shall submit will be considered I
including open I appliwtion for by the'. Regional I

distance education I recognition with a Committee while l
or any mode other I no ,objection taking. a decision \'
than face to face I certificate' from on the application
instruction. for any I the respective for recognition. I

,course leading to I State Government .
1 S.Ed degree or its' or Union Territory (h) . If the NOC I
i equivalent and I administration in issued by the State \
! permission to start: which the I Government / UT I

: any new course or ' institution is I Administration . \
! training) located. i does not indicate I
i Regulations 1996. ! the intake, it will be I'I' (f) f..•pplication for for the, Regional 1
! . permission to Committee to I
. : increase in intake determine the:

: by recognised intake taking into J

: institutions under account Hie i
! Sub Regulation (b) infrastructural and!
of Hegu!ation 5 instructional !
,Cleove shall be' facilities available:
submitted to the i in the institution!

: Recl/onal i and other relevant j
• Cc;nmittee \ provisions in the I.
: concerned with no I Norms and!
. ' I

: objection : Standards i
: certificate' from the i applicable to the!
State. or union! relevant teacher I

• Territory in which: training i
, . \ '

the institution' is i programme. ,I

• !oGated.
i (i) The NOe!
• issued by the State i
Government I UT I
. Administration will i
,remain valid till:
: such time the State i
• Government ! UT I

. Adm;nistratlon
• withdraws / cancels"
.t.1..

; (j) The NOC will'
, be deemed to have l

___________ ---' ~------------: _la..Lp_s_e_d_if the i
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institution fails to 1
get recognition I
within three years',
from the. date of its!
issue. '

(k) Requirement of
NOC shall not
apply to
Government
Institutions.

!
i
i
I
i
I

}

I
I
I
!

(I) Requirement of
NOC shaH not
apply to University
Departments for
taking up
innovative teacher

i education
: prograrnmes for a:
; rna;imum Intake of i
;' :,0 (Fifty only), The:
: question as to ;
: whether a

j
]
j
I

l
1
i
I
~
!

!
I

IS

be
the

! pro9rall,me
; Innovative 1:'1111,
; dec:cJecJ by
, concerned

!

'r -3:---r(1'32. 99- ----
i 1 2/98/NCTE
i :')9 1') 08

; ..:- .I,L .

i

! Regional ,
... . -,- -. _ ----. .- -------1 _(20I_l~itt~~~__.. .;
28- . Tr'8 National; Para 6 (e) and (f) i After para 6 (f) the!

dated. Council for i i fo/lowing shail be;, , .'

Teacher Education: (e) Every added:
: (n.orrns and i institution i
; canaillons for; intending to offer a (g) The;
: recognition af : course or training endorsement of the:
, i\,r,. Ed face to face, in teacher State Government / •
; aiEl M,[,j through: education but was UT Administration'
c!!stiy::;,:; ; not functioning, in regard to issue:
fiul:ceLon) ; immediately before; of No Objection

. F<e.tJuiation.s. 1998 . 17~ll.~ugust. 1995 : Certifi':::ate (NOe)
! shall submi! ,~yil: be consi.jered
,; applicatlGn for by l.h£~ R.:::":~;':"~':ai
. recognition With 2 i Cornrrnttet? '.ft.;,...::
'No OOJf::ction : laking ~1 iJ;:,c:siu!J
Certificate from: on U'i,:; application i
the respective ; for recoqn!(iol1.

'i..... I. : State Government i :
~ l_ .. -------- __ . -:. . ._-l.Qi __Un(on -_LeI~to~.L(!2L__J.t:~_!!.':~-.Ji9C,
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I ~nstitution is ! Administration I
I located. does not indicate j

I

the intake, it wiflbe I
(f) .L\pplication for for the Regional i
permission to Committee to I
increase intake by determine' the I
recognised intake taking into I
institutions under account the.i
Sub Regulation (b) infrastructuraland'
of Regulation 5 instructional I
above shall be I facilities available!
submitted to the I in the institution!
Regional and other relevant I
Committee provisions in the.
concerned with Norms and

, 'No Objection StandardsI Certificate' from applicable to the
i the State or union relevant teacher I
I Territory in whicQ training I! the institution ;s programme. I
I located. I
I I (i) . The NOC I

i issued by the State I
i Government / UT

Administration will I
remain .valid . till I
such time the State i
Government I UT I
Administration ...1
withdraws I cancels.
it.

U) The NOC will
be deemed to have
lapsed .if the
institution fails to
get . recognition
within three years
from the date of its
issue.

---.--------.-------.---~--._----------------'----- ___J

, .

(k) Requirement pf
NOC shall not
apply to
Government
Institutions.
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(I) Requirement of
NOC shall. not
apply to University
Departments for
taking 'up
innovative teacher
education
programmes -for a
maximum intake of
50 (fifty only). The
question as to
whether a
programme is
innovative will be
decided by the
concerned
Regional
Committee.
After para 6 (f) the
following shall be
added:

(g) The
endorsemehfcif the
State Government /
UT Administration
in regard to issue
of No Objection
Certificate (NOC)
will be considered
by the Regional
Committee while
taking a decision
on the application
for recognitio~.

(h) If the NOC
issued by the State
Government / UT
Administration
does not indicate
the intake, it will be

(f) Application for for the Regional
permission to Committee to
increase in intake determine the
by recognised _ intake taking into.
institutio'1s under account the
Sub Regulation (bl, ~nfrastructural and
of Regulation~structional
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.4~-~12, 20.3.99, 28-3/98' The National Para 6 (e) and (II

99/NCTE dated Council _for I
29.12.98 Teacher Education (e) Every

(norms and institution
conditions for intending to offer a
grant of course or training
recognition of in teacher
teacher education education but was
programme in not functioning
Physical Education immediately before
- C_P.Ed, B.P.Ed 17th August, 1995,
and M.P.Ed) shall submit
Regulations, 1998 application for

recognition with a
'No Objection
Certificate' from
the respective
State Government
or Union Territory
administration in

I which the
institution is
located.

,
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I
I
I-+
I
i
I

i
I

I " I I
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be fadJities available
the in the institution

and other relevant
provisions in the
Norms and I
Standards
applicable to the
relevant teacher
training
programme.

above shall.
submitted to
Regional
Committee
concerned with
'No Objection
Certificate'from
the State or union
Territory in which
the institution is
located.

(i) The NOC
issued by the State
Government I UT
Administration will
remain valid till
such time the State
Government. I. UT I
Administration
~ithdraWs) cancels I
It.

I
I

.. 1

i
I
I

U) The NOC will
be deemed to have
lapsed if the
institution. fails to

I
get . recognition
within three years

I ~rom the date of its
.I.lssue.

I (k) Requirement of
NOC shall not
apply to
Government
Institutions ..

I
, .
.1.-- .

(I) Requirement of
NOC shall not
apply to University
Departments for
taking up
innovative teacher
education
programmes for a 'I

maximum intake of I

50 (fifty only) .. The I
question as to I
whether a

3767 GI/2001-4
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to the I
teacher.!
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(h) If the NOC
issued by the State
Government ! UT
Administration
does not indicate
the intake, it will be
for the Regional
Committee to
determine the.
intake taking into
account the
illfrastructural and
instructional
facilities available
In the institution
and other relevant
proVisions in the
tJorms' and i,
S!i:mdarcJs
applicable
relevant

(f) Application for
permission to
increase in intake
by recognised
institutions under
Sub Regulation (b)
of Regulation 5
above shall be
submitted to the

; Regional
; Committee
; concerned with
: 'No Objection
I Certificate' frorTI
i the State or union
i Territory in which tr2i"-]Ir:g
1 the. institution is: prog;-amme.
: localed.
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'; ; ; : . programme IS .

! I , . i I innovative will be
. ! ! r I decided . by the

i . . concerned
, i i Regional,! . , ICommittee.

i 5 i 12,20,3,99, 28-4/98- i 1he -- NatiOnal-i Para 5(ej-and(rj After paraS tf) the I
: 99/NCTE dated i CounCil for I I following shall be I
?9.12.98 Teacher Education I (e) Every added .

. (norms and I institution I i
i conditions for II intending to offer a , (g) The 1.1

: recognition of i course or trainirig endorsement of the
! Bachelor of I in teacher State Government I i
: Elementary ! education but was UT Administration!
: Education -I not functioning -in regard to issue I
; B E! Ed) : immediately before I of No Objection i
I Regulations, 1998 i 17'h August, 1995, I Certificate (NOC) i

! shall submit' will be. considered:I .

I application for by the Regional
i recognition with a Committee while
: 'No Objection taking a decision
! Certificate' from on the application
the respective for recognition.
State Government
or Union Territory
administration if:

i which the
institution IS

located.

..

,ffi:J:;W

~.;ff.1{((
~ ~ ~:t"ftOf)

11 ffi ~, !T<"f5nTA' ~
In~f ~~~1, ~-54



-----~--------~-

..•.,

t~~_1!J-~_:g_4 _J_ ~__ ~ 'ln:o__. _<nT_{_,.jj._q_":i:._,31ffi_tJlT'l1__ ~ Yl_
--------_._-_._-._-------------------"-----------,-------

.•

-'---'--')-'--'
I

~--..- -- - -'~-"-""".~....--.-....~--..----.--...~-..- ..,,-...-..-r--.-~~..--~-~-.----l 1i . ; ~ '''(i) "The NOC
Ii ~ " issued by the State I
: ~"Government I UT '"
: " Administration. will
: remain valid till i

such time the State
Government I UT
Administration
withdraws I cancels
it. I
U) The NaC willi
be deemed to have
lapsed if the
institution fails to
get recognition
within three years
from the date of its
issue.

,
____.J
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i
i
i
I
I

I,
I

(k) Requirement ofI NaC shall not
i apply. to
I GovernmentI Institutions. "

'I (I) Requirement of I
NaC shall not iI apply to University I

I Departments for I~
! taking . up I
I innovative teacher I
I education ~
I programmes for a I. I maximum intake of I
I 50 (fifty only). The ,/
question as to I
whether" a I

I
programme is i

I innovative will be i
decided by the;~I concerned

" Regional "
--'~ ..--...-,,~..-..~-~--..,,-.. .. __.i ..,, I Committee.
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I i
, ... _•. L .._ .... _..•.•.. " ... _ .._. _.. __

These amendments st)ali corne into force withirnmediate effect. /-~ •.

. S. K. RAY. Member SCl'}.
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